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series of measures have been taken in
this direction, A close watch is, however,
kept on these measures and the perfor-
mance of our exports and whenever neces-
sary suitable changes are made.

In the course of last two years, several
policfr measures have ben taken by the
Government to promote exports. The
main thrust of these measures was to re-
move domestic constraints to production
both for export promotion and import
substitution. Some of the new measures
include removal of licensing constraints on
export production policy for setting up of
100 per cent export oriented units, simpli-
fication and streamlining of duty draw-
back procedures, extension of period of
pre-shipment credit for engineering and
other export oriented industries, introduc-
tion of the mew policy relating to trading
bhouses, expansion of exports of public sec-
tor undertakings, liberal import of inputs
and technology for export production and
extension of the policy for grant of cash
compensatory support for further period
of three years upto 31st March, 198S.

Import of Self-Propelled Harvestor Con-
bines

2161. SHRI JAGDISH TYTLER: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it js a fact that Govern-
ment’s policy banning the import of seif-
propelled harvestor combines is being
flouted by an industrial corporation which
i1s openly importing such machines;

(b) whether as a  result of this, not

. only the country is faced with a situation

of open flouting of Government’s policy,
but there is also heavy outgo of scarce
foreign exchange on the hand and virtual
closure of the country’s only public sector
licenced manufacture of self-propelled har-
vestor combines on the other;

(c) whether such imports against res-
trictions made are because of the private
sector firm taking advantage of the various

loopholes in Government’s import policy;

and

OCTOBER 15, 1982

Written Answers 244

(d) what Government propose to do
to put a stop to this flouting and to ensure
that the public sector company manufactu-
ring the combines indigenously is helped?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL (a) to (d). Accord-
ing to the import policy in force com-
plete harvester combineg can be imperied
only against specific import licences issued
in consultation with the techmical authori-
ties concerned. A complaint was received
from a manufacturer of self-propelled her-
vestor combines that another industrial
unit was importing such combines to the
detriment of the interest of indigenous in-
dustry manufacturing these goods. Enqui-
ries revealed that the industrial unit which
had made imports- was registered for the
manufacture of harvester combines and,
according to them, the items imported were
components required for the manufacture
of such combines. Enquiries also revealed
that the unit had submitted its phased ma-
nufacturing programme to the State Direc-
tor of Industries which was under exami-
nation. Meanwhile administrative instruc-
tions have been issued so that further im-
ports are not allowed till such time the
State Government was satisfied with regard
to the implementation of approved phased
manufacturing programme.

Boosting of Export of Processed Foods and
Fruits

2162. SHRI JAGDISH TYTLER. Will
the Minister of COMMERCE be pleased
to state:

(a) the results of the high-level, inter-
ministerial Committee to examine the pos-
sibility of boosting exports of processed
foods and fruits and recommend suitable
measures;

(b) what were the recommendations and
measures; and

(c) what other steps have been taken
on the basis of these recomendations?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRT
SHIVRAJ V. PATIL): (a) and (b). The
Study Group on export of processed foods
and vegetables made various recomenda-
tions, for grant of incentives, setting up of
necessary infrastructure. improving of
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packaging facilities, stepping up of publi-
city, providing special facilities for trans-
portation of perishable items, providing
incentives to Export Houses for developing
exports of fruits and vegetables etc.

(c) Various incentives have been given
on the recommendations of the Study
~ Group for -developing exports e.g. Import
Replenishment has been provided for the
items recommended, special concessional
freights have been fixed for all transport
etc.

Formatiop of International Jute QOrganisa-
tion

2163. SHR1 AMAR ROYPRADHAN:
Will the Minister of COMMERCE be
pleased lo state:

(a) whether it is a fact that producing
and consuming countries of jute and jute
goods had a meeting recently at Geneva
to finalise the formation of International
Jute Organisation; and

(b) if so, the details thereof and what
would be the duties and rights of this
Organisation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) and (b). A
consensus on the text of the International
Agreement on jute and jute products was
arrived at by the 50 Nation-U. N. Confe-
rence convened at Geneva from the 20th
Sept.-1st October, 1982 under the auspices
of UNCTAD within the Integrated Prog-
ramme for commodities.

The Agreement proposes to establish an
International Jute Organisation with Head-
quarters in Dacca, Bangladesh, and forma-
tion of an International Jute Council
whose muin operational activity will con-
sist of arranging for the drawing of and
implementation of projects in the fields
of research and development, market- pro-
motion and cost reduction. The Agree-
ment is intended to provide an Internatio-
nal framework for an effort to improve
structural conditions in the jute market and
enhance the competitiveness of jute and
jute produects, vis-a-vis synthetics.

The Agreement will come into force on
the 1st July, 1983 if by that date three
Governments accounting for at least 85

ASVINA 23, 1904 (SAKA)

Written Answers 246

per cent of the net world experts and twen-
ty governments  representing atleast 65
per cent of the net world imports sign the
Agreement, declaring themselves to be
bound by it or have ratified it.

Government of India is yet to take a
final decision on signing the Agreement
or ratifying it,

Development of Chinese Troops in occupied
Kashmir

2164, SHRI DAULAT RAM SARAN:
Will the Minister of DEFENCE be pleas-
ed to state:

(a) whether Government are aware of
the deployment by China of two com-—
panies and mountain warfare troops at
Misgar, lecated in Hunza in the Gilgit
agency and setting up of military camps
between the Khunjerb Pass and Batura
bridge in occupied Kashmir; and

(b) if so, the reaction of Government
with regard thereto?

THE MINISTER OF DEFENCE SHRI
R. VENKATARAMAN): (a) and (b).
Government have seen media reports re-
garding establishment of military camps
in Misgar and other places in Pakistan oc-
cupied Kashmir by China. Government
have, however, no confirmed information
on the subject.

Government keep all developments im-
pinging on our security under close watch
and take adequate measures to maintain
full defence preparedness.

Rival Garment Fairs in New Delhi

2165. SHRI SATYENDRA NARAIN
SINHA: Will the Minister of COMMER-
CE be pleased to state:

(a) whether there have been rival gar-
ment fairs in New Delhi both of which
were inaugurated by the Ministry Autho-
rities;

(b) whether this rivalry has affected
Indian garment exports; and

(c) whether garment export policy has
taken note of the demands of both these
rivals organisations behind the two fairs?





